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IN THE CENTRAI, ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
ok

C.A.1122/¢7, Dt.»f Decigien :_»3-2-%¢

G.Raghunaéhas Rae : - s+ Amplicant,
Vs

1. The Gevt, of India,
Min. of Laheur rep.
By 1ts Secretary,
Jaisalmer Houze,
Manaingh Read,

New Delhi,

2. The Directer Generzl,
Labeur Welfare,
Mim. of Labeur,
Jalesalmer Heuse,

Mansineh Read, )
New Delhi. .« REgpenderts,

Ceursel for the aeslicant : Mr.G.Vidya Saear

Ceﬁnsel-fer the respondents= "sMr. V.Rajeswara Rae, Ad€1l.CGSC,
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THE HCI'BLE SHRI R,RANGARAJAN : MEMBER -(&DMN.)

THE HON'BLE SHRI B.S.JAT TARAMESHWAR : MEMBER (JUDL.)
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CRDER

ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER {ADMN.))

Hesrd Mr.Sudhir fer Mr.G.Vidyas Ssear, learned

counsel for the apslicent ané Mr.V.Rajeswara Rae, learn=d

ceunsel fer the resperdents.

2. _ The applicant in this CA is a Steneerapher Gr-II

in the scale of way ef R5.1400-2300/-, whigh was susequently
revis=d te Rs,1400~2600/- Wy eréer Ne.12(2)}/90 dated 3-2-20
(Annexure-R-1 te the reply) with retrespective effect frem

1-B~B6, The R~1 issved netificstien Ne.A~12026/15/87-W1 fated
23-2-28 ~alling fer amelicatiens frem thc.fiSt of efficers in
the grade of He3d Clerk-cum-Acceuntants/Welfare Inssecters,
Head Clerk Acceuntants Steneeraghers unéer Labsur Welfare
Orgsnisstien as en 15-2-R8 fer censideration for the pest ef

Assistant Welfare Administrater. The ppplicant sulemmits that

his mnam= j& gt Sl.Ne.24 of that list. Hewever, he was net

censidered fer the above pest. The geplicant suemits that

the premetisnasl avenve te the Stenearashers in the scale ef

pav ef R5,1400-2600/- has te be previded te the post ef Welfare
Administrater. treatine it as a feeder m»ost er alternativelyf%é
pfovi&e eppertunity te the Steneersghers feor appeintment gs te

the poest of Asst. Welfare Administrater en transfer by smendine

tha Xecruitment Rules.

3. This CA ia filed prayine fer a declaratien that the

actien ef the respandsnts in ret mrevidire wremetienal avenues
te the Stensersphers in the scale of way ef Rs,1400-260C/- is
illegal, areitrary ané fer a censequential directian te the
respendents te previde the channel e¢f premetien te the pest ef

Welfare Administrater either by tresting it as Feeder pest er
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alternatively previde espertunity te the Steneerazhers
for aessimtment »y transfer te the pest eof Asst., Welfare
administreter éuly amendine the Recruitment Rules ef Asst.
Welfare Aéministrater Recruitment Rules, 1%87 and Welfsre
Aféministrater Recr ruitmenrt Ruleg, 1928,
4, A rewly has been filed in this CA. The main
cententien ef the respendents ip this CA is that the apwlicant
Lae Weep aiven the scale ef say ef R:.1400-2600/- Wy the erder
dated 3-8-90 with retrespective effect from 1-1-26. As ser
the Recruitment rules fer the gpest ef Asst. Welfare‘Aéministratcr
snly the Stenegraphers ie the say scele of m.14¢0-2300/— with |
2 yesrs iw reeaulasr service in the erade are eliqible fer
copsiderstien fer the pest ef Asst. Welfare Administrater
trapting that west as a feeder categery fear pasting as Asst,
Welfare Admipistrater. Ter this he has encles=d the letter ‘
Ne,A=21026/84/21-W1 dated 2%-7-%1 (Anmexure- R-2 te the resly),
As the spelicant is in the scale eof pay ef Rs.1400-2600/~ he i=
rat in the feeder gateaery far the mest of Asst. Welfare
Administrater snd hence his case cennet be censidered.

The spplicant hes Breught te eur netice L&t the
em,mq
etioirle list iscsued fer premetien te the peast ef Aszsistant
Welfsres Rdmiristrater enclesed as Amnexure-VI te the OA. As i
hig mame is fimdine a place in that list he capnet ke édenied

Comygbnafin b
for, westine a8 Asst. Welfare Administrater even theueh he is

A
in the scale of say ef Fs.1400-2400/-. The amslicamt en the dste
ef imgue af the szid letier dated 23-2-88 wac in the scele of
say ef Rs.1400-2300/-~., Hénce hisg name was imcluded. Hewever,
by %eckimx later erder Ne.l8(2)/%90 dated 3-2-%0 (Anmexure-II) he
wes ®laced in the scale ef ®may of R,1400-2600/- with retrespectiva
msFfeat frem 1—1-864§n the date whep the memersreum dated 73-2-88
wae imsued tha asplicanrt wagf HRERXYERZ net im the sgzl= of way ef

Rs.1400-2600/~, Hence his mame Was includeé for censidaratien
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te the pest @f Assistamt Welfare Aéministrater. . Hence,
relyire ef that letter the ssplicant canmet eet any relief.
6. The seceoné cententier &f the awplicant is that

epne of his junier viz.,Mr.P.S.Gupta wat wes3ted as Assistant

i
Walfare Asministrater are fer this he has preduced the sepierity

list ef Asst. Welfare Administrater encles=d ak mage-22 ta the! A,

o

If the jumier %f_the awplicart has keen posted as Assistant
Welfare Adminisérater ky seme salectéen and if ﬁbe asplicant
had alse awslied for—the _eams fer that selectien and if he is
ln@t selmgtad sud his jumier is selecteq he sheuléd have chellenee
the gelectien ef the junier then ané thegg itself, The senlerit
list ef Assistant Welfare Admimistrater is pit a material fer |
granting him éuch relief. Hence this cententien is alse rejecte
7. The main cententien eof the apmlicant is that he is
net haviae srep=r premetienal o}yortunitieé. It is fer him te
take uw hiz case feor ¢f{epdime him premer premetienal
s

expertunities oﬁﬁfhe respendents. The pern cepsideration af his
case fer the mest of Asst.Welfgare Administrater is in accaréaac?
with the rules. If the Recruitment rule is smended te imaluce
the ngale of way ef R5,1400-2600/- ef the Stepeeraphers alse fer'

censi€eraticn te the pest of Asst.Welfare Administrater the |

apelicant may have te e censidered. 7111 then his case asnret
|

»e coengidered,

s, In'view ef what is E2tated abeve, we find ne merit
ir this CA, Hapzoe, the CA is eismigsed, Ne cestsa,

CS,JA TSHWAR) (R. ZANGARAJAN)
MEMBER(JUDL . ) MEMBER ( ADMN, )
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